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lacuna was observed. For the future,
either through the Rules Committee
or any other Committee, let it be
examined, After all, it is a machine
worked through human agency.

I know there was a computer - in

England. I happened to be there, 1
_was coming. A friend of mine said:
“l have -yritten for a certain medi-
cine, the patient is very seriously ill.
You better bring it.” I went to that
medicine shop. They said they had
only one and they had sent it to the
ship. When I went there, that thing
wag pushed into by the computer and
the computer refused to give that
medicine back to the shop keeper or
medicine dealer. I came six days
earlier and the computer gave that
medicine in Delhi only after seven
days.

We see this is a machine which
has its own ways. Some-times by a
touch of the fist, by many other
processes the lighting fails and we
see the vpte recorded in such cases.
In that ense the tellers come in. But
I am prepared to make any enquiry
into it. T am prepared to associate,
let any soniormost Member come and
go through the process, I am rrepared
for that.

As for the result that was announe-

ed yesterday, that I did in my bona
fide belief, and that is already there.

SHRI JUGAL MONDAL (Uluberia):
Are you including these duplicate
votes in your enquiry? '

MR. SFEAKER: 1 have made an
enquiry myself. I have already ex-
plained.

The Bill was duly passed and has
already gome to the Upper House.

19.37 hrs. .

COMMITTEE ON SUBORDINATE

LEGISLATION
SxtH RerorT

SHRI SHRI CHAND GOYAL
(Chandigarh): I beg to present the
‘Sixth -ort of the Committee on
Subordina's Legislation.
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ANNOUNCEMENT RE. RELEASE OF
MEMBERS

(Sarvashri Sarjoo Pandey and Ram
Sewak Yadav)

MR. SPEAKER: [ have to inform
the House that I have received the
following wireless meassage and tele-
gram, dated the 2nd September, 1970,
from the Sub-Divisional Judge, Jaun-
pur, and District Magistrate, Bara-
banki, respectively:—

(1) “Shri Sarjoo Pandey, Mem-
ber, Lok Sabha released from Jail
on the 2nd September, 1970.”

(2) “Shri Ram Sewak Yadav,
Member, Lok Sabha, was sentenced
till rising of the court umder Sec-
tion 188, Indian Penal Code, read
with Section 144, Criminal Proce-
dure Code, on the 2nd September,
1970, and was released after under-
going the same.”

19.39 hrs.

CENTRAL SALES TAX
MENT) BILL

(AMEND.

MR. SPEAKER: Item No. 15,
motion for reference to Select Com.
mittee.
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

VIDYA CHARAN SHUKLA): 1 beg
to move:

“That the Bill further to
amend the Central Sales Tax Act,
1958, be referred to a Select Com-
mittee consisting of 30 members..”

The names of the Members have
been circulated in the Order Paper of
the day. There are two changes that
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have been suggested. One is at serial
No. (6). Instead of Shri C. C. Desai
Shri J. J. Shinkre's name has been
suggested.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur): Suggested by whom?

SHR1 VIDYA CHARAN SHUKLA:
The Second change is that in serial
No. 21, instea of Shri Deorao 8.
Patil, ﬂ:ena‘mg of Shri 5. R. Damani
may be substituted. With these
changes I shall move this mation for
the adoptinn of the House
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SHRI VIDYA CHARAN SHUKLA:
Theze nasneg are given by the whips
and are included. I had no objection
to the original list at all. When these
smendments were suggested to me
by the whips, I changed them as sug-
gested by the whips. The matter is
now before the House and if this
House dots not want to make these
changes, 1 have no objection.
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SHRI VIDYA CHARAN SHUKLA:
May I move that the list as original-
ly circulated may be adopled. I move:

“That the Bill further to amend
the Central Sales Tax Act, 1956,
be referred to a Select Committee
consisting of 30 members, namely:—

shri R. K. Amin,
Shri Arjun Singh Bhadoris,
Shri Bashweshwar Nath Bhar-
gava,

Shri Y. B. Chavan,

Shri Ram Dhani Das

Shri C, C. Desai,

Shri Devinder Singh Garcha,
Shri B. K. Gudadinni,

Shri Lakhan Lal Gupta,

Shri Prabhu Dayal Himat-

singka,

Shri S. Kandappan,

Shri Latafat Ali Khan,

Shri Yashwant Singh Kushwsh,
Shri Maharaj Singh,

Shri Meetha Lal Meena,

Shri Srinibas Misra,

Shri S. N. Misra,

Shri Mohammed Ismail,

Shri F. H. Mohsin,

Dr. Sushila Nayar,

Shri Deorao S, Patil,

Shri T. Ram,

Shri P. Antony Reddi,

Shri Dwaipayan Sen,

Shri M. R. Sharma,

Shri Shiv Kumar Shastri,
Shri Mudrika Sinha,

Shri R. S. Vidyarthi,

Shri Tenneti Viswanatham; and
Shri Vidya Charan Shukla

with instructions to - report by the
first day of the neXt session.”

MR. SPEAKER: The question is:

“That the Bill further to amend
the Central Sales Tax Act, 1886,
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be referred to a Select Committee
consisting of 30 members, namely:—

SHRI R. K. AMIN,

Shri Arjun Singh Bhadoria,

Shri Bashweshwar Nath Bhar-
gava,

Shri Y, B. Chavan,

Shri Ram Dhanj Das

Shri C, C. Desali,

Shri Devinder Singh Garcha,

Shri B. K. Gudadinni,

Shri Lakhan Lal Gupta,

Shri Prabhu Dayal
singka,

Shri S. K. Kandappan,

Shri Latafat Ali Khan,

Shri Yashwant Singh Kushwah,

Shri Maharaj Singh,

Shri Meetha Lal Meens,

Shri Srinibas Misra,

Shri S. N. Misra,

Shri Mohammed Ismail,

Shri F. H. Mohsin,

Dr. Sushila Nayar,

Shri Deorao S, Patil,

Shri T. Ram.

Shri P. Antony Reddi,

Shri Dwaipayan Sen,

Shri M. R. Sharma,

Shri Shiv Kumar Shastri,

Shri Mudrika Sinha,

Shri R. S. Vidyarthi,

Shri Tenneti Viswanatham; and

Shri Vidya Charan Shukla

-with instructions to report by the
first day of the next session.”

The motion was adopted.

Himat-

1944 hra,
EXTENSION OF THE SESSION

SHRI S. M. BANERJEE (Kaapur):
On a point of order. Kindly see the
Order paper. You will find that there
are two discussions under Rule 193—
one by Mr. Basu and the other about
the Cotton Corporation of India. The
last item on the agenda is the Re-
ports of the Scheduleq Castes and
Tribeg Commissioner and the Elaya-
peruma] Committee report. That
discuiicn could not be comploted to-
day. Pleagse give me a patient hear-
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ing, so that I may be able to con-
vince this House that the motion
moved by Shri Molahu Prasad that
the seasion may be extended at least
by a day is commendable, because,
tre repcrt of the Commissioner for
Scheduled Castes and Scheduled
Tribes hss not been fully discussed
20 povis were fixed and stil] four
hours are left, We have discussed
50 many other things—

SHRI SONAVANE (Pandharpur):
S:x hours.

SHRI & M. BANERJEE: Yes; So,
it cannol.be completed today. I wish
tn mcve, and I support the motion of
Shri Molahu Prasad, that the House
may sit for one more day, tomorrow;
nothing is going to be lost. I request
you to ask the Minister that the ses-
gion be extended by a day.

SHRI P. K, DEO; We fully sup-
port it.

SHRI SAMAR GUHA (Contai): It
nas been accepted that the issue of
Sctheduled Castes and Scheduled
Tribes has agitated the minds of
Members and so we had to extend
the time for the discussion to 20
bours, Urless that discussion is con-
cluded and the Minister also replies
to it, there will be a lot of misunder-
standiag all over the country. There-
fore, * feel that the session shouid ke
extended by a day, so that we cau
sit tomorruw also, because the report
on the Scheduled Castes and Sche-
duled Trites should be discussed
thoroughly and the Ministey should
reply. The wmost important point is
that the Minister should also reply to
the debate.
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